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(b) if so, the names of the coun-
tries where these hotels are situated 
and the total amount invested therein; 
and

(c) In whose names these hotels «ire 
running?

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI ATAL BIIIARI VAJ-
PAYEE): (a) to (c). Permission of 
the Government is necessary under the 
Foreign Exchange Regulation Act 1973 
lor establishment of any business acti-
vity abroad by Indians either inde-
pendently or in collaboration with 
foreign parties. Government have not 
received any application from either 
of the sons of the former Prime Minis- 
ter for establishment of hotels abroad.

CORRECTION OF ANSWER TO UN-
STARRED QUESTION NO. 3261 
DATED 12-7-77 RE. ALLOTMENT 

OF GAS AGENCIES

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILISERS 
(SHRI H N. BAHUGUNA): While
laying on the Table of the House, the 
reply to the Lok Sabha Unstarred 
Question No. 3261 dated 12-7-77 in 
Part (c) of the reply, the Districts of 
Gorakhpur and Deoria in U ttar Pra-
desh where Indane agencies have also 
been allotted had not been included. 
The Districts in U ttar Pradesh where 
Indane agencies have been allotted 
are now Agra, Aligarh, Allahabad 
Bareilly, Dehra Dun, Deoria, Faizabad, 
Farrukhabad, Ghaxiabad, Gorakhpur, 
Jhansl, Kanpur, Lucknow, Meerut, 
Mirzapur, Muzaflfarnagar, Nainital, 
Rai-B»r*llly, Saharsnpur and Varansi. 
The Indian Oil Corporation had omit-
ted by mistake to mention Gocakhpur 
and Deofela in their reference to Gov-
ernment.

2. I  crave the Indulgence of the 
House to correct the reply previously 
given. IndlaQ Gprpprathm 
has expressed its regret for the mis-
take.

12J0 fcrs.

PAPERS LAID ON THE TABLE

C o r re c t io n  or A n s w e r  t o  U m starbkp  
Q u e s tio n  No. 3261 d ated  12-7-77 re. 

a l l o t m e n t  or G a s  A gencies

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): I beg to 
lay on the Table a statement (Hindi 
and English versions) correcting the 
answer given on the 12th July, 1977, 
to Unstarred Question No. 3261 by 
Shri Nawab Singh Chauhan regarding 
Allotment of Gas Agencies [Placed in 
Library See No. LT—912/77].

12.51 hrs.

RE. QUESTION OF PRIVILEGS

SHRI C. K. CHANDRAPPAN: 
(Cannanore): We have given notice of 
a privilege motion against Mr. Charan 
Singh.

MR. SPEAKER: I have disallowed 
it. Because the matter is pending 
before a Court, I do not allow it.

SHRI C. K. CHANDRAPPAN: 
You can disallow it only on certain 
grounds. Please see rule 225 .

MR. SPEAKER: Please come to
rule 222. You cannot move it without 
my permission. I have not granted you 
permission.

SHRfc C. K. CHANDRAPPAN:
I am not moving it.

MR. SPEAKER; You cannot say 
a word until r  permit you under rule 
222. There can be no privilege motion 
unless the Speaker permits. I  am not 
permitting because the m atter is pend-
ing before a court 4* Rule 222 says:

“A t im b e r ,  may, wi£b the con-
sent of the Qrtaker, raises a ques-
tion invqM ng a breach of privftpg* 
'th e r  <#*a nystmbfr or of,<fee House
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SHRI VASANT SATHE (Ako») : 
That stage has gone.

SHRI C. K. CHANDRAPPAN: 
The notice of the motion was given 
before you became Speaker, and then 
we received a communication from 
the Deputy-speaker saying that the 
Government of Bihar had been asked 
to give its explanation.

MR. SPEAKER: When did the
DepiJty-Speaker send the communi-
cation? The notice is dated. July 15th 
and I do not have any record to show 
that the Deputy-Speaker sent any 
communication.

SHRI C. K. CHANDRAPPAN: 
There is a record.

MR. SPEAKER: I do not have.

SHRI B RACHAIAH (Chamaraja- 
nagar): Under rule 222 he has al-
lowed it i will read it out:

“It has been reported by fact 
finding Committee consisting of 
Members of Parliament who visited 
Belchi and made on the spot study 
and collected all the facts that the 
local police was in league and have 
contributed for the burning alive of
11 persons in that village in the 
month of May. 14 has been reported 
that the local Police Officers refus-
ed all assistance and cooperation to 
prevent the atrocities even though 
the local leaders begged of them for 
assistance to save the situation. The 
Union Home Minister in his reply 
to « calling attention on 13th of 
June, stated that there was a clash 
between two groups of criminals 
a°d the deaths took place on ac-
count of fighting between the 
groups.

The Committee has come to the 
conclusion that the information 
supplied by Bihar State Police and 
Bihar Government was totally false 
Md was only a distorted version to 
mislead the Union Government 
Thu# the Inspector General of Police 
ot Bihar, the Home Minister of

Bihar and Union Minister of Home 
Affairs are guilty of misleading the 
House. Thus it is a question of 
privilege which has been violated 
by the Home Minister. Hence, it is 
submitted that this matter may be 
referred to the Committee on Pri-
vileges for further action.” (Inter-
ruptions) .

It has been raised on 15th July and 
today your office told me that it has 
been disallowed. (Interruptions).

MR SPEAKER: 1 will talk to the
Deputy-Speaker.

SHRI B. RACHAIAH: Mr. Deputy 
Speaker was m the Chair and he has 
allowed the privilege motion against 
the ex-Prime Minister. And he has 
allow od me to raise it under Rule 222. 

m
MR. SPEAKER: I will speak to

the D eputy-Speaker.

SHRI VASANT SATHE: Sir, he
has been allowed.

Mr SPEAKER: If the Deputy-
Speaker has given permission to it, 1 
have no right to revoke it. If the per-
mission has not been given to you. I 
disallow it because the matter is 
pending before the court. I will ask 
the Deputy-Speaker.

SHRl K LAKKAPPA (Tumkur): 
He was allowed to say what he has 
submitted under the rule, for the con-
sideration of the Deputy-Speaker be-
fore. So the House is seized of the 
whole matter. When the matter te 
seized by the House, it is for the 
House to consider it. Therefore, I 
want that you should allow a discus-
sion on the matter. The House is 
seized of the matter and it should be 
discussed. (Interruptions).

IS hr*.

t m : m m  
i m w  wrrsrw '•ntmr

g ft? ft o  222 % w t
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I want to ask: Under rule 222, have 
you given a consent or not? If you 
have not given a consent, then all this 
must be expunged. This should not 
remain part of the proceedings.

ME. SPEAKER: I have already
made the matter clear. If the Deputy- 
Speaker has given permission—he is 
the Speaker at that time—I have no 
further light to revoke it. If the De- 
puty-Speaker has not given any per-
mission, I shall examine it. Personal-
ly. I will not give permission because 
/the matter is pending before the 
court. No further discussion on this.

5TVT TW : *T «T®5TT T̂fTflT
fj *r> ^  |  ^  s f r^ f t^ r
wff Tri m

(Interruptions).

MR. SPEAKER: I have given my
ruling; there the matter ends.

PROF. P. G. MAVALANKAR 
(Gandhinagar): Sir, I accept your 

Tuling. I am not re-opening the m at
ter. I have understood you to say 
that the Deputy-Speaker has given a 
ruling and, because the Deputy- 
Speaker is the Speaker at that time, 
his decision is final and, therefore, you 
cannot revoke it. My point of order 
is, looking to the past procedure and 
Practice of this House, if the Deputy- 
Speaker gives a ruling, the hon. Spea-
ker has every right to go into it, in-
quire into the things by having con-
sultation with the Deputy-Speaker in 
the chamber and find out the facts 
and, if the hon. Speaker is convinced

that the Deputy-Speaker’s ruling U 
not according to the procedure and 
practice of the House, the Speaker has 
every right to revise it.

MR. SPEAKER: Mr. Mavalankar
has not followed me. One thing is a 
ruling—ruling can be revised—and
another thing is permission. Under 
rule 222, what is required is permis-
sion. Once permission is g ive^ 
whether the permission is right or 
wrong, the House is seized of tUfe 
matter. If the permission has been 
given, I will see the records and 4  
will go into the matter. I  will consult.* 
the Deputy-Speaker. I do not want to* 
encroach upon his right. But if it is a 
question of ruling, if the Deputy- 
Speaker has given a ruling, the Spea-
ker has a right to revise it. If  the 
Deputy-Speaker has given permission,
I will not revoke it and, if the per-
mission has not been given, I shall 
examine it. So, no further discussion 
on the matter.

13.05 hrs.

PAPERS LAID ON THE TABLE—
Contd.
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[Plam i in Library. See No. LT-913/
TO.


